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Customs, Excise & Service Tax Appellate Tribunal 

West Zonal Bench At Ahmedabad 

 
REGIONAL BENCH- COURT NO. 3 

 
Customs Appeal No. 432 of 2011 

 
(Arising out of OIO-21-22/MP/2010 Dated- 31/03/2011 passed by Commissioner of 

Central Excise, Customs and Service Tax-SURAT-I)  

 

POOJA TEX PRITS PVT LTD.                              ........Appellant 
PLOT NO. 406, GIDC, PANDESARA, 

SURAT-GUJARAT 

 

VERSUS 

 
C.C.E. & S.T.-SURAT-I                                      ........Respondent 
NEW BUILDING...OPP. GANDHI BAUG, 

CHOWK BAZAR, SURAT, GUJARAT-395001 
 

AND 

 

Excise Appeal No. 1056 of 2011 

 
(Arising out of OIO-21-22/MP/2010 Dated- 31/03/2011 passed by Commissioner of 

Central Excise, Customs and Service Tax-SURAT-I)  

 

POOJA TEX PRITS PVT LTD.                              ........Appellant 
PLOT NO. 406, GIDC, PANDESARA, 

SURAT-GUJARAT 

 

VERSUS 
C.C.E. & S.T.-SURAT-I                                      ........Respondent 
NEW BUILDING...OPP. GANDHI BAUG, 

CHOWK BAZAR, SURAT, GUJARAT-395001 
 

 
APPEARANCE: 
None appeared for the Appellant   

Shri Tara Prakash (Assistant Commissioner) Authorised Representative for 
the Respondent  

 
CORAM:    HON’BLE MR. RAMESH NAIR, MEMBER(JUDICIAL) 

                 HON’BLE MR. RAJU, MEMBER (TECHNICAL)  
 

Final Order No. A/     11095-11096   /2022 

 

                                                       DATE OF HEARING:06.09.2022 
                                                    DATE OF DECISION:06.09.2022 

RAMESH NAIR 

 Learned Counsel Shri S. Suriyanarayan vide Letter dated 

03.09.2022 submitted an order dated 06.10.2022 passed by NCLT- 

Ahmedabad according to which the company has been dissolved.  The 

Learned Counsel seek that the appeal may be abated.   

2. Considering the submission in letter dated 03.09.2022, we find 
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that the NCLT-Ahmedabad passed the following order. 

”15. The Corporate Debtor M/s Pooja Tax-prints Private 
Limited having CIN No. U17119GJ1989PTC011731 stands 

dissolved from the date of this order as per the 54(2) of the 

Insolvency and Bankruptcy Code, 2016.” 

3. In view of the above NCLT order, since the company stand 

dissolved in terms of Rule 22 of CESTAT Procedure Rules, the appeal 

filed by the Company stand abated and disposed of accordingly.  

(Dictated & Pronounced in the open court) 

                                                    
 

 
 

                                          (RAMESH NAIR) 

MEMBER (JUDICIAL)  
 

 
  

 (RAJU) 

MEMBER (TECHNICAL)  
Neha 


